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"Poilu 011 

*3S8.SBRI SURAl BRA : Will the 
p IME MI ISTER be plea ed to tate: 

(a) whether it i a fact that according 
to tb ey of Central Pollution Control 
Board, , tbe pollution of Ganga , ~ler i 
teadily increa iog and that at certain 

stretche ~ it i not only unfit for human 
con ttmption but al 0 unfit eN n for 
irrigation purpo ; and 

(b) b w doe it compare with the pollu-
tion r port of other important river of 
India? 

TH PRIM Mf [ST R (SHRIMAT[ 
DIRA GA DHI) : (a) Ye Sir. Stret-

che. of Ganga immediately down tream 
of Kannauj, Kanpur, Allahabad, Varana, i. 
Patna aTld Calcutta are polluted 3Jnd the 
water in the e tretche i. unfit for human 
con. umption, but i generally fit for agri-
cultural purpo e . 

(b) 10 term of Bio-chemical Oxygen 
Demand only the river' Sal1armati imme-
diately downstream of Ahmedabad, is 
more polluted than the Ganga. 

ep {ate lini -try for tribal Deyelopment 

*359. HRI pru TIRKEY : Will th~ 

Minister f HOM AFFAIR be ple'd ed 
to tate: 

(a) whether Government propose hav· 
ing a parate Mini try for takibg care 
of the development of tribal of India with 
a national policy fo r tlle development of 
tribal; 

(b) jf o. by what tune; 

(c) jf n , the reao n thereof; 

(d) j it, fact that State Government 
are no't making riou . efforts for the 
~peedy de elopment of tribal area in the 
country; 

(e) 1h ~ rea on tor the di parity from 
tate to tat om times from Di trict to 

Oi triet in gr~nting recognitioll to SGhe 
duled Tribe; aoo 

(f) whether Governme-nt wilt bring 
orne on Htutional amendC'i1tT1't!f whC!l'c 

the tri a1 can get a national recognition 

tion. 

(d) No, Sir. 

(e) and (f). In accordance with Article 
342 of the Con titution cheduled Tribes 
ar pecified I in relation to each' · t teo 
There is no 'proposal to bring 'any Coosti 
tutional amendment to alter the exi ting 
provision. 

Allocation for Tri J ub-PI D Of Wflt 
ngal 

*361 SHRr SA UDEB ACH RYA: 
\VilJ the Minister of HOME AFFA(R be 
plea ed to' tate: 

(a) the amount alloc, ted LO tri l ulJ.. 
plan of 'We 1 Bengal in th year 19 2-83; 
and 

(b) th am0Unt of 'pc i' l Central ' j 
lance provided to We t Bengal 'for imple-
mentation of tribal sub-plan for tn t year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS HRI 
NTHAR RANJAN LA KAR) : ( ' ) and (b) 
The fi.nan ~ ial Ollt lay of the lrib..ll ub-plan 
19 2-83 of We t B ... ng 1 i R .. 23.32 crore 
compri ed of R 19.2~ cr re of flow from 
the tate Plan and R. , 4.10 crore of 
Sp-.;cial Central A i t1:ln e, Be ide.! fund 
of Centrally Spo!1'- ~red heme<; and in ti-
tutional finance are expected to enh nc 
the t tat iz. of th trib I lib-plan. 

Offer of Soviet nion to get up a Gi 
ize udcar Power Plaltt in India 

':' 62. SHRI. KUSUM KRI HNA 
MURTHY: 

DR. VA ANT KUMAR 
PANDIT: 

Will the PRIME MINfSTER b ... plea ed 
I 

to tate: 




